
m * c. p.
endear sub-section (1) of gection 619A 
« f the Compantneg Act. 1986:—

ia ) (i) Review by the Govern
ment on th« working of the 
Hindustan Organic Chemicals 
Limited, Rasayani ( Maharash
tra) tor the year 1974-75.

<ii) Annual Report of the Hindu
stan Organic Chemicals Limi
ted, Rasayani (Maharashtra) 
for the year 1974-75 along with 
the Audited Accounts and the 
■comments of the Comptroller 
and Auditor General therecr:. 
[Placed in Library. See No. 
LT-10162/76.]

<b) (i) Review by the Govern
ment on the working of the 
Indian Drugs and Pharmaceu
ticals limited, New Delhi, for 
the year 1974-75.

<ii) Annual Report of the Indian 
Drugs and Pharmaceuticals 
Limited, New Delhi, for the 
year 1974-75 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon.

IPlaced in Library. See No. LT- 
10133/76].

(2) A  statement (Hindi and English 
versions) under proviso to sub-section
(2) of section 10 of the Tariff Com
mission Act, ltfSl, explaining the rea
sons for not laying before Parliament 
within the prescribed period, the re
port of the Tariff Commission on the 
price structure of Industrial Alcohol 
which has been submitted by the 
Commission to Central Government on 
19-2-1975. tPlaced in Library. See 
No. LT-10164/78],

AiwtTAt Report or Tamxlnabo Aoro- 
ImnrsTtacs Corporation Ltd., Mauras 
«0K 1973-74 AMD Fkrtzuzsr (Movx- 

t&MVK CtiMVROt.) Am»x. Ohbeb, 1976
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rm mernit m in is t e r  in t h s  
Mf l n w  0 *  a g h ic u l t u r i: a n d
IRRIGATION (SHR PRABHUDAS 
PATEL): I beg to lay on the Table—

(1) A  copy of the Annual Report 
(Hindi and English versions) 
o f the Tamilnadu A jro-In- 
dustries Corporation Limited, 
Madras, for the year 1973-74 
along with the Audited Ac
counts and the comments of 
the Comptroller and Auditor 
General thereon, under sub
section (1) of section 619A of 
the Companies Act, 1956. 
[Placed in Library. Sec No. 
LT-10165/76.]

(2) A copy of the Fertiliser 
(Movement Control) Amend
ment Order, 1976 (Hindi and 
English versions) publi?h^*d 
in Notification No. G.S.R. 13 
(E) in Gazette of India dated 
the 5th January, 1976 under 
sub-section (6) of section 3 of 
the Essential Commodities Act, 
1995. [Placed in Library. See 
No. LT-10166/76].

UMM B£B Introduced too

COMMITTEE OF PRIVILEGES 
Sixteenth Report

SHRI N. K. P. SALVE (Betul): I 
beg to lay on the Table the Sixteenth 
Report of the Committee Df P riv i
leges.

12.03 hrs.
CONSERVATION OF FOREIGN EX
CHANGE AND PREVENTION OF 
SMUGGLING ACTIVITIES (AMEND

MENT) BILL*
THE MINISTER OF STATE IN

CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING <»**** 
PRANAB KUMAR MUKHERJEE):

I beg to move for leave to intro
duce a Bill further to amend the Con
servation of Ftfrelit*i Exchange ***&

"Published in Gazette of India Extraordinaiy, Pa rt II section a, dated ao-x«7jS.



*101 *H  introduced PAUSA SO, 1897 <SAKA) Bill introduced xoa

cS Smugging ActivitiesAct, 2971.

MR SPEAKER : The question is :

“That leave be granted to intro- 
<fluce a BUI further to amend the 
Conservation of Foreign Exchange 
and Prevention of Smuggling Acti
vities Act, 1974.”

The motion was adopted.
SHRI PRANAB KUMAR MUKHER- 

JEE: Sir, I introduce the will

STATEMENT RE. CONSERVATION 
OF FOREIGN EXCHANGE AND PRE
VENTION OF SMUGGLING ACTI
VITIES (AMENDMENT) ORDI

NANCE

THE MINISTER OF STATE IN- 
CHARGE OF THE DEPARTMENT Of’ 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE  ̂ ■ I 
beg to lay on the Table an explana
tory statement (Hindi and English 
versions) giving reasons for imme
diate legislation by the Conservation 
« f  Foreign Exchange and Prevention 
o f Smuggling Activities (Second 
Amendment) Ordinance, 1975. as re
quired under rule 71(1) of thf* Rules 
of Procedure and Conduct of Business 
in Lok Sabha.

M.W hr»,

MAINTENANCE OF INTERNAL 
SECURITY (AMEDMENT) BILL*
THE DEPUTY MINISTER IN THE 

"MINISTRY OF HOME AFFAIRS 
CSHRI F. H. MOHSIN):

Sir. I beg to move for leave to in
troduce a Bill further to amend the 
Maintenance of Internal Security Act, 
1071.

*i*Wtyisjhed in Gtmttt of India Extraordinary,

MR. SPEAKER: Motion moved;

That leave be granted to intro
duce a Bill further to amend the 
Maintenance of Internal Security 
Act, 1971.*’

MR. s. M. BANERJEE.

SHRI S. M. BANERJEE (Kanpur): 
We supported the Maintenance of 
Internal Security Bill when it was in
troduced in the beginning to punish 
those who were putting hurdles in the 
way of implementation of progressive 
measures. At that time we were 
assured by the Home Minister, Shri. 
Brahmananda Reddy, that this would 
be used judiciously and would not be 
uaed for political gains. And this had 
been amended and re-amended If. for 
the success of the 20-Point Pro
gramme, this Act is to be amended 20 
times, we are not going to be a party 
to it—I want to make it clear— 
because many people who supported 
the 20-Point Programme have been, 
arrested. Our party workers in Hima
chal Pradesh are rotting in jail, hav
ing been arrested on the basis of 
reports given by some Sub-Inspector 
or Head Constable. My objection to 
the Bill is this. I would like to invite 
your kind attention to the Statement 
of Objections and Reasons where it 
is said:

“ -----no detenu shall be entitled
to the communication or disclosure 
of any such ground, information or 
material.’’

If I am arrested, I shall not be en
titled to know the reason for it, no s 
information will be given to me, no 
material will be given to me; there 
can be no representation' do question 
of going to High Court or Supreme 
Court, no Advisory Board, Who will 
write the report on the basts of which 
a person will be arrested? By whom 
will the warrant be signed? Not bgr
art XI> section z, dated 20*1-76.


